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ORDER

Per Rajesh Kumar, Accountant Member:

The present appeal has been preferred by the Revenue
against the order dated 17.03.2015 of the Commissioner of
Income Tax (Appeals) [hereinafter referred to as the CIT(A)]

relevant to assessment year 2012-13.

2. At the outset, the Ld. A.R. has submitted that tax effect
involved in this appeal is less than Rs. 10 lacs and the CBDT
Circular No. 21/2015 is applicable to this appeal, hence, this
appeal be dismissed in terms of CBDT circular no 21/2015

dated 10/12/2015.
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3. The tax effect in dispute in the captioned appeal is stated
to be below the monetary limit of Rs.10.00 lacs as specified in
the CBDT Circular dated 10/12/2015 (supra). The Ld. DR has
not brought out any material to suggest that the captioned
appeal is protected by any of the circumstances prescribed in
Para-8 of the Circular dated 10/12/2015 (supra). Hence,
without going into the merit of the issues raised in the present
appeal, this appeal is treated as dismissed as being in
contravention of the CBDT Circular dated 10/12/2015(supra)

read with section 268A of the Income Tax Act.
4. In the result, the appeal of the Revenue is dismissed.

Order pronounced in the open court on 17.05.2018.

Sd/- Sd/-
(C.N. Prasad) (Rajesh Kumar)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Mumbai, Dated: 17.05.2018.
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